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(c) The  following steps  have    already   ; 
been taken  bv  IOC in pursuance of the above 
scheme :— 

(1) For meeting the LPG cylinder  
requirement IOC has already imported 
5000 tonnes of special quality steel and has 
also obtained a fresh import licence for 
5000 metric tonnes of LPG steel to cover 
its full cylinder requirements upto 1975-76. 

(2) IOC has    finalised    arrangements 
with   the  Railways  for  manufacture  of  : 
60 tank wagons on joint ownership basis    
in  order  to facilitate  bulk LPG movement  
from Koyali  Refinery  to Shakur- 
basti. 

 (3) Orders have been placed for the 
manufacture of 16 tank trucks for bulk 
movement of LPG. Orders for another 
14 are being processed. 

(4) A new bottling plant has been 
planned at Kanpur and is likely to come 
in operation by mid-1975. 

(5) Work is also in progress to ex-
pand LPG bottling plant facilities at 
Shakurbasti. 

{t) Additional loading and unloading 
facilities for tankwagons are being pro-
vided at Koyali and Shakurbasti. 

Unlifting of Heavy Electric Equipments 

1515. SHRIMATI SUSHILA SHANKAR 
ADIVAREKAR : 

SHRIMATI  PRATIBHA SINGH: 

SHRIMATI SUMITRA  G.   KUL-  
, KARNI : 

Will  the   Minister  of   RAILWAYS   be  
[ pleased to state : 

(a) whether it is fact that heavy elec- I 
trical equipments such as traction motors, 
generators and control gears worth about Rs. 
14 crores including Rs. 2.99 crores worth of 
equipment meant for the railways 
manufactured by the Bharat Heavy Elec-
trieals Limited Bhopal are lying unlifted; 

(b) if so. the reasons for the delay in 
lifting the equipments; and 

(c) what steps are being taken to ensure 
that the respective parties for whom equip-
ment is manufactured lift the same within the 
time limit prescribed on pain of penalty ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SARDAR 
BUTA SINGH) : (a) It is correct that Rs. 2.99 
crores of equipment against earlier orders 
placed by railways have had to be held back. 
The remaining equipment evaluated at 
approximately Rs. 11.00 crores represents 
partly supplies destined for State Electricity 
Boards and value of in process inventories 
destined for other than railways. 

(b) This is on the lequest made by rail-
ways because of the outback on production 
programme of locomotives predicated by 
financial constraints. 

(c) As soon as the current financial 
conlraints ease with expansion of production 
programmes the supplies will be rescheduled. 
The railways have from March 1974 
requested M/s. Bharat Heavy Elec-tricals 
Limited to rephase their production: 
programmes to suit the altered pattern of 
railway locomotive manufacture regulated by 
the financial outlays. 

Reports submitted by Shri    Gajendra 
Gadkar,   Chairman  Law   Commission 

1516. SHRI RABI RAY: Will the Minister 
of LAW, IUSTICE AND COMPANY 
AFFAIRS be pleased to state : 

(a) the number of reports submitted by 
Shri Gajendragadkar, Chairman so far to 
Government on behalf of the Law Com-
mission;  and 

(b) what action has been taken on those 
reports ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (DR. SHRIMATI 
SAROJINI MAHISHI) : (a) and (b) The Law 
Commission of India has submitted eighteen 
reports under the Chairmanship of Shri P. B. 
Gajendragadkar. List of Reports along with 
the action taken thereon is annexed. 
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Amendment to MRTP Act 

1517. SHRI RABI RAY: Will the Minister 
of LAW. JUSTICE AND COMPANY 
AFFAIRS be pleased to state : 

(a) whether his attention has been 
drawn to the reports appeared in Economic 
Times. Delhi of the 3rd December, 1974, 
to the effect that Government have decided 
to make necessary amendments in the 
MRTP Act. (Monopolies and RestrictWe 
Trade Practices Act) and thereby enlarging 
the definition of Core sector; and 

(b) if so, the details thereof? 
THE DEPUTY MINISTER IN THE 

MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDAB-
RATA BARUA) : (a) and (b) Government has 
seen the report in the issue of the "Economic 
Times" referred to. There is no proposal for 
amendment to the M.R.T.P. Act 1969 as 
reported. 

Deal with U.S. Ann for drilling in Bombay 
High 

1518. SHRI RABI RAY: Will the Minister 
of PETROLEUM AND CHEMICALS be 
pleased to state : 

 
(a) whether it is a fact that a team of Oil 

and Natural Gas Commission experts has gone 
recently to London to finalise a deal with the 
U.S. firm for drilling in Bombay High area; 

(b) if so, what are the details thereof; and 
(c) what is the full text of the agreement ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI) :  (a) 
to (c) A two-member team from the O.N.G.C. 
visited London last month to negotiate with a 
U.S. firm, ths terms of hiring a drilling vessel 
for stepping up drilling in Bombay High area. 
Subsequently, the Company withdrew its offer 
as the vessel could not be made available until 
after the middle of 1975. 

 

 


